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FINAL ORDER NO-70737 / 2019 

 

Per: Archana Wadhwa 

 

 On matter being called, neither anybody appeared nor is 

there any adjournment request. I also note that the said 

appeal stands dismissed for non-prosecution earlier also vide 

Final Order No.71384-71385/2018 dated 10.07.2018. 

However, the same were subsequently restored at the request 

of the appellant vide Misc Order No.70296-70297/2018 dated 

23.10.2018.  
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2. Inspite of the above development, the appellant is again 

unrepresented today. As such, I dismiss the appeal once 

again for non prosecution.   

(Dictated in Court) 

 

 

   (Archana Wadhwa) 

 Member (Judicial) 
  
 akp 
 


